BEFORE THE CENTRAL ADMINISTRAT IVE TRIBUNAL', ALLAHA BaD,

L

TeAs N0,1612 of 1986
( Suit No, 1008 of 19gs )

HEI‘ Hgt Singh " ea * e " e Applicﬂnt.
Versuys
¥
Union of Indis and others e /% ¢lole Respnndnnta.

Hon'ble M, Justice, K. Nath, v,cC,
Hon'ble Mr, k. Obayya, A.m,

( By Hon'bls Ks Obayys, A.M, )
The above described syit is before us after receipt

OR transfer from the court of Munsif, Agra under Section .

29 of the Administratiyg Tribunals, Act, 198s5, -

2% The plaintife has prayed fop réstraining the defendant
nos, 1 & 2 from holding interviey of the candidates contained;
in the list sent on 16,8,1985 by defendant No, 3 and tg

direct the defendant no, 3 to send & Proper list according

to Seniority,

45 - The cass of the plaintiffe 88 made out in the plaint

is that he yas appointed as EDDA, Fatehpur Sikri post

office, His name Was registered in the Employment Exchangs,
Agra for 3 Class-1V job and he has passed junior High

School, The Empiuyment Exchanga UFFicer, Agra receiyed a
requisition fop Sponsordng names of eligible cendidates for
the post ofp E.D.D.ﬂ.(FatBhpur Sikri), and a list of Candidates
was duly sent tg the senior Divisionsl Inspector, North

Agra, but the list did ngt contain the name of the plaintiFF.

~ Class=II] posts, by changing the registrationto Class_Iy
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posts, and those Naving higher qualification like inter—
mediate and B,A., wers preferred, while the minimum qualifi-
cation wes Ath pass, and this was done with a vieuw to deny

selection of the pleintiff,

4, The defendants contested the suit by filing a written
statement, According to them, the plaintiff uas only a
substitute engaged by ene Horilal, the regular E.D.D,A., on
his own responsibility, The plaintiff was not appointed

by the department,Sri Horilal, the regular E,D,D,A, appeared .
for selection to the post of post man, and he qualified,
consequently,he was appointed 2s a post man in the department,
Since the vacancy of E,D,D,A., Fatshpur Sikri(Agra) was vacant,
the Employment Exchange Officer,Agra was requested to send

a list of eligible candidates, The Employment Exchange
Officer send a list of five candidates, and these candidates
were considered by the Senior Divisional Inspector, Narth

who is the appointing suthority, The name of the plaintiff
was not in the list, hence he could not be considered, since
according to rules, only candidates sponsored from Employ-
-ment Exchange, have to be cansidared, thay could not
entertain any direct application from the plaintiff, The

allegations of manipulations are denied,

L We have hsard the counsel of the parties and perused
the record, The plaintiff was only a 'substitutas' of the
regular £,0,0,A, Horilal, A substitute gets no right#«prefer-
-ential claim for reqgular appointment as E.D,D.A. unless he
is registered in the Employment Exchange and his name is
sponcsored for selection in response to 2 requisition sent
by the appeinting authority, Admittedly, the name of the
plaintiff was not sponsored for the vacancy at Fatehpur
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includad in the

® writtgp statement)
that there has been Frayd and Manipyla_
~tion jn the list, Committey by defendant no, 3,
is Statg Of Uttgp P

e 3
Tepresentgy by Cullactur, Agra,
cullector has Come intg the Pictyurg
the 1is¢ Sent py Employmant Exchanga.
8blg ¢tg astablxsh, that the
list g¢ Candidatgg was g Mistakg

xchange.
devoig Of merjits and aCCDPdlngly it is diamissed
Order ;¢ to Sts,
Membg p (A) V. C,
Dated s \ *arch,1991
Aliahabad



